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Central Administrative Tribunal: Principal Bench
O.Aa. No.l98/200%
Mew Delhi this the 23rd day of January ,2002
Hon’ble Mr. V.K. Majotra, Member (A)
Amod Kumar

S/o Shri Inder Dev Paswan,
Rio 774, Sector Z, Sadiq Nagar, Mew Delhi.

~@pplicant
(By Advocate: Shri M.K. Bhardwai)
Yersus
Union of India and Others
Through :
1. The Secrstary,
Govt. of India,
Ministry of Commerce,
Mirman Bhawan,
New Delhi.
2. The Under Secretary,
Ministry of Commerce,
- Department of Commerce,
C-Wing, Nirman Bhawan,
New Dalhi.
3. The Section 0fficer,
Govt. of India,
Ministry of Commerce,
Department of Commerce,
C-Wing, Nirman Bhawan, .
HNew Delhi.
4. The Secretary, '
Deptt. of Personnel and Training,
North Block, Mew Delhi.
~Respondents
ORDER _(Oral).
Hon’ble Mr. V.K. Majotra., Member (A)
Shri M.K. Bhardwai, learned counsel of the
applicant heard.
2. The applicant is stated to have been working
‘with the respondents on daily wages basis W.e.f.
l4.5.2001. His services have been continued till

4.1.2002. 'm%ereaft@r according to the applicant although

the applicant is continuing with the respondents to

/‘



)

function on daily wages basis, he has not'beenlis$ued a
frash appointment’ béyond 4.1 .200% altthgh gimilarly
situated Apersons like Rakssh Roshan have been granted
formal continuvation as per Annexure A-1 dated 1d.lu2002,
The applicant élaims to have completed 2086 davs with the
fespondents during the last 12 months and contends that he
ig entitled for dgrant of temporary status in terms of DOPT

Schaeme dated 10.9.93.

3. Having regard to the claims made in this 0a, in
the interest of Justice respondents are directed to
consider the claim of the appliﬁant for conferral of
temgorary status upon him in tehms of the OOPT 3Scheme of

10.9.93 and also the attendant benefits under the Scheme.

'In case the applicant is found eligible for grant of

temporar? status, respondents may also consider the
applicant for regularisation of his services with
consequential benefits. Ragpondents are further directed
not to dispeﬁse with the services of the applicant till
they take a decision on his request for grant of temporary

status.

4. The 0A is disposed of in the above terms.

I ptegoh
(?,K. Majotra)
Member (&)
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